DR. . MAMREYAM (Tamil Mado): Sir, we are also walking oot of the Hoose

woe{ I FErrupion s ) ..

SHRI MY, MYSURA REDDY (AN Fradesn’): Sir, we are also walking out of the House,

N E T T
(At this s@ge, s0me hon, Mambers [eft the Chamber)
MR, DEPUTY CHAIRMAMN: Mow , we shall continue the discussion onthe Prasar Bnarat Eill.
GOVERMMENT BILLS foonifd )
“The Pracar Bharat [Broadeastng Corporation of Indiz) Amendment Bill, 2010

SHRICHOUDHJRY MOHAM JATUA: Sir, | May be permitied 10 reply on behalf of My senior

colleague , Shn mat Ambika Soni.

Sir, the Pragar Bhari (Broadcasting Comporaton of India) Act, 1990 cams into effect on

23, T %227, Howewer, section 110f the ACt Nas not been implementad il date, ...fﬂfﬂﬂuﬁ'fﬂﬂE}..

SHRI PRAMOD WUREEL (Uttar Fradesh): Sir, | shoud be given an opportunity,

woe{ I FErrupion s ) ..
MP. DEFUTY CHAIRMAN: The Minister nas stared the mply, ... Miaragon s ...
A BT A F AT R w5 L.

1, Shiasier 58 T (ST qeE): W, wipy et ars w5 R sy, waeg
T T T

St teeTs & e T, T oY e o o e e, T T o1 amrwts fiee Rt

L Y N P TP 1T S T R N FPR e ..ﬂ-n-ull'--'-ﬂ-—--rﬂ--;ff-
o BIEE g

MRE. DEFUTY CHAIRMAM: “our name was not there earlier, It was given later,

.- ( I ferruaion s ..

[f{Traneitaration in Urdu Scrip1) ]
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AT AIHT BRI LT TSI ... (). ..

SHRI PRAMOD KUREEL : Sir, | thank you for having given me this opportunity to speak on this
important Bill, the Prasar Bharati Amendment Bill, 2010. Sir, | have this predicament of speaking on

this Bill after the reply of the hon. Finance Minister on a very hot topic of price rise.

Sir, this Bill, to my mind, is a very important Bill. We are discussing an institution, Prasar
Bharati, which caters to the needs of millions of Indians, especially those residing in the remotest
corners of the country. We are living in the age of information. It is called information age. The name
of this information age has now been slightly modified. Mow it is called infotainment age. It means
that we have to cater to the needs of the people by providing them with quick and authentic
information and also by providing them with healthy and wholesome entertainment. Prasar Bharati is
a Government-owned institution. It runs on public money. Its primary responsibility is to be of some
use to the people, especially poor and deprived, of this country. In this age of information, besides
TV and radio, we have many other ways and means of disseminating information like the print media
and the internet. Out of these four mechanisms, vou will find television reaches even in the huts or
houses, of the poor in the remotest comers of the country. It plays the most important part of
disseminating ainformation and providing wholesome entertainment to the people. But what we see
today is that in the name of providing information or entertainment in our country, we are being
provided with vulgar display of human body, bogus information, and concocted facts. Here | am
referring not just to the private media. The Government media, Prasar Bharati, has also its share of

omissions and commissions.

Sir, since this Bill refers to Prasar Bharati, | will focus on certain points which | think are very
important from the point of view of the common man, who is away from cities and small cities, and
who is living in the remotest comers of the country. As has been highlighted by various speakers
hefore me also, one major problem is that Prasar Bharati is passing through a very big crisis. Sir, to
my mind, any media -- whether print or audio-visual or any other media -- requires two important
parameters to make it run in the long run. One is quality and the other is credibility. Without these

two legs, it cannot go too far. And in terms of quality and credibility, where do we stand, especially
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from the point of view of TV channels and other things, whether Government owned or private

owned?

I will first talk about the private media. | don't think | need to explain the kind of vulgarity which
we are seeing on private TV channels because everyday we are seeing this. Many of the
distinguished speakers before me have highlighted the fact that in the name of entertainment, what
rubbish is going on. Sir, | hope, we all agree on that, not just as Members of Parliament but also as
individuals who have seen institution of Prasar Bharati, TV and radio graduating from black and white
era to modern day colour era. Earlier, we used to have only one or two channels. Today, we see
hundreds and hundreds of channels bombarding our television set. Technology-wise, our growth
has been exponential. In terms of viewership, we have grown manifold. But, sadly, in terms of
quality, we have only fallen down. Our level has gone down. This is the pathetic scenario that we as a
country, as a society and as hon. Members of this House as viewers are experiencing in our daily life.
VWhat is the reason for this and what is the solution? Many years back, radio and television
employees were put into the Prasar Bharati category and for 10-15 vears ago, it ran and today, we
have reached a stage where again, we are thinking of reverting back to it. Mr. Aiyvar has called it
'course correction'. | don't understand what is the meaning of "course correction’ in this. You may
use any word for this, but, the central point is, as a Government institution, Prasar Bharati has failed
to fulfil its duty. There are many reasons for this but one important reason or factor which has
contributed to its downfall, as many distinguished Members have said, is the shortfall of personnel to
run this institution. Even in Prasar Bharati, if you talk of DD, there are scores of channels catering to
regional centres. So many channels are there like DD Bharati, DD Sports etc. But, where is the work
force to run this? There is a shortfall of 12000 people out of total work force of 36000, That means
there is a shortfall of almost 33 per cent. So, if you don't have personnel to run this institution, how
can you compete with the private channels? Forget about the private channels of India, if yvou see the
channels and compare the quality of programmes on Discovery, History or Fox channels, you will see
the quality of programmes and the way they merge and marry information and entertainment. | have
seen Fox Channel, | have seen Discovery and | am sure all the Members have also seen these
channels, especially BBG, they have the best archives in the word. Similarly, it is with in All India

Radio and DD also.
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Doordarshan has been in existence for the last fifty years. All India Radio has been there for the
last 100 years or so. There is such a rich repository of software, performance of our own singers,
intellectuals, leaders, their interviews, programmes of sixties, seventies and eighties. But
Doordarshan is not making use of them. But vou see the same rubbish serials shown on private TV
channels on Doordarshan also. For example, "Saas bahu serials”. We find successful serials in
private TV channels and the same kind of serials are copied by Doordarshan also. There is no
application of mind, no creativity. Of course, there is a problem of DD acting as a spokesman for the
Govemment, the party in power. But why is it happening? e don't give opportunity to the

employees of AIR or Doordarshan. We don't give them creative freadom.

We know what kind of corruption is there. ‘We all know about it. How the programmes are
commissioned. They are commissioned on the basis of commission. Unless you pay the
commission, you won't get to make a programme. This is the rule in Doordarshan whether you

confess it or not. But this is the truth. We all know about it.

Then, there is the question of mismanagement. How things are mismanaged in the Prasar
Bharati, Doordarshan and All India Radio. | need not repeat it here. But one important point | want to
highlight here and many of the distinguished speakers here talked of the 12,000 shortfall. | think,
12,000, is just a number. | want to go deeper into this 12,000. What is this 12,0007 If you go deeper
into the details, 12,000 posts means mostly the backlog quotas belonging to the SGs, STs and OBCs
which are not being filled up for the last so many years. It is not the story of the Prasar Bharati only.
You go to any Government Department; you will find this kind of situation. SS/ST/OBC people are
being denied opportunity to work there. People who have got connections, they get deputed there.
Quotas belonging to SCs, STs and OBCs are not being filled for so many years. It keeps on
accumulating; and the Government pays no attention. The guestion here is, whether PrasarBharati
remains or Prasar Bharati goes and people are reverted back to AIR or Doordarshan, unless we

change our mindset, the situation is not going to improve.

| will give you ancother example.
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MR. DEPUTY CHAIRMAN: Please conclude.
SHRI PRAMOD KUREEL : In two minutes, | will conclude.

Doordarshan was running an Urdu channel sometime back; and two or three months back it
was closed down. Doordarshan Urdu channel was catering to a segment of society, and Urdu is a
very rich language, and | am yet to understand as to why it has been closed down. Many hon.
hMembers of Parliament have written to the Prime Minister also, and | am sure they might have written

to the hon. Minister also. But | am sorry to say that nothing has been done to restart it.

| wish to highlight one point which Mr Aiyar has said. He is not here. | am talking of filling up of
backlog posts of 12,000 so that it can work more efficiently. Somehow for reasons best known to hMr
Aivar, he has suggested to make our hon. Minister jobless. He said, "There is no need for this
Ministry " . If there is no Ministry means, no Minister. | do not know whether hon. Minister agrees with

him.

THE MINISTER OF INFORMATION AND BROADGCASTING (SHRIMATI AMBIKA SONI): 1 don't

agree.
SHRI PRAMOD KUREEL : We appeal to her not to agree to his suggestion.

We cannot compare Doordarshan with any other channel like BBC or FOX news or some
American or European channel. ‘We have to understand the ground reality in our country.
Doordarshan caters to a class of people who are not covered by these so called channels. Their
needs of information and entertainments are not covered by private channels. Anyway, that is for the

Minister, for the Government to decide whether they want to wind it up or not.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PRAMOD KUREEL: | am just concluding. The central point is unless you Til) up these
backlog posts, you will not be able to run any institution. For that you need people. If there are no
people, naturally, there won't be efficiency. So, the starting point for this thing is that we must fill up
these posts. | request the hon. Minister, who is here fortunately, to look into the fact how fast you

can fill up the backlog quota meant for SCs. STs and OBCs, and | can assure you that the SC, ST
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and OBC people are not short of talent, especially creative talent. So, | hope, you will consider this
sympathetically. With this, | thank you, Sir, again, for giving me this opportunity to speak on this

important topic, on this important Bill. Thank you very much.
MR, DEPUTY CHAIRMAN: Thank you, Mr. Kureel. Shri Rajniti Prasad. Take just two minutes.
oft Trorifa wrarg (faeme): o, [ s ds oird €1
sft Suwrmafa: qifer, aifer)
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MB. DEFPUTY CHAIRMAN = Shri Mohammad Adeeb. Take just two minutes.

sf} Hiewe Sig (ST 999 W1, § 59 fae & A | el =IE @ g 9§ wHE g (6 U
1961 S W 1T Tl agel STl faet o, S99 98 AN &1 SNTN o111 g3l AT T8 fael 9gd Hid -
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MR. DEPUTY CHAIRMAM : Now, the hon. Minister.

CHOUDHURY MOHAN JATUA: Sir, the Prasar Bharati Broadcasting Corporation of India Act,
1990, came into effect on 23.11.1997., However, Section 11 of the said Act could not be implemented
till today. The option under Section 11 has not been called for from the employees. The employees
had offered a lot of resistance and so, it had been decided that Section 11 needs to be amended. The
amendment of Section 11 of the Prasar Bharati Act, 1990, as contained in the amendment Bill, would
enable us to settle the matter regarding the status of employees of the Prasar Bharati, which has

remained uncertain for more than fourteen years.

The Prasar Bharati Broadcasting Corporation of India (Amendment) Bill, 2010, seeks to
replace the existing Section 11 of the Prasar Bharati Act, 1990, with a new Section. Once the
amendment is done, it will enable all the regular employees belonging to the cadres born on
Akashwani and Doordarshan, who were recruited before 23.11.1997, . which is the appointed date,
and in service of the Corporation on 1.4.2000, and those recruited between23.11.1997 and 5.10.2007
to serve in Prasar Bharati on deemed deputation till retirement to get all retirement benefits like those
of Central Government employees, such as that of CGHS, House Rent Allowance, etc. Employees

recruited after 5.10.2007 would be treated as Prasar Bharati employees.

The amendment also seeks to create an enabling provision in Section 11 for the IIS, CSS and
other service officers who belong to the cadres outside the Prasar Bharati for being posted in the
Corporation on the terms and conditions to be determined by the Central Government through rules.
All posts except those belonging to these cadres are proposed to be transferred to Prasar Bharati.
The number of posts of IS to be transterred to Prasar Bharati will be determined subsequently and

notified through rules.

Sir, | am glad that 16 hon. Members took part in today's debate. Though the purpose of
bringing in this amendment was to only amend Section 11, we are really happy to find that all the hon.
Members have participated, and they have referred to all the 34 Sections of the Prasar Bharati Act

and suggested improvements, which has encouraged us.

We have taken a good note of it. We will definitely take action in future as and when the

situation arises.
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Mowv, to limit ourselves in respect of amendment of section 11, which is replaced by a new
section, Sir, | would say that the Prasar Bharati has been created as an autonomous corporation by
an Act of Parliament in 1997, as | mentioned earlier. Prasar Bharati enjoys powers and exercises its
functions all envisaged in the Act. With the amendment of section 11 of the Prasar Bharati Act, the
long-standing issues of the status of employees working in Prasar Bharati will be settled. Most
importantly, the corporation will be able to undertake recruitment of manpower. The amendment also
empowers Prasar Bharati with most of the disciplinary and supervisory power and control all officers
and other employees. The power to transfer them, etc., in this way, the amendment will confer
Prasar Bharati with the autonomy envisaged in the Act in so far as employees-related issues are

concerned,

Sir, hon. Members spoke about some shortcomings and suggested improvements. The
Ministry is also trying its best to improve Prasar Bharati. For instance, programme quality in border
areas like J& K, north-east areas, Urdu language, Kashmir language, etc., are being taken up and
adequate funds have already been allocated in the Eleventh Plan and a proposal is on to allocate

adequate funds in the Twelfth Plan also.

Sir, the hon. Members mentioned about filing up of vacancies. It is a fact, there are
vacancies. Towards this, the Govermment is not sitting idle. The case is being processed and the

actual recruitment will start very soon.
For all these reasons, Sir, | pray that the Bill be passed.
oft Trorifa waare: Suurafy Sf, . (see)...

SHRI RUDRA MARAYAN PANAY (Odisha): When would the employees’ union be
recognized? | put this question through vou, Sir, as to when would the union and the Karmachari

association be recognized?
oft SuwMTIR: S0 geT i e vudTss sl ddet e, @ qar<g @, vare ar g4 i

SHRI CHOUDHURY MOHAN JATUA: Kindly allow me to say, Sir. Our sanctioned strength in

both, the AIR and the Doordarshan, is 48,173. Out of them, the present vacancy position is 11,498,
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oft TrarHife WS 9 e e WY
SHRI CHOUDHURY MOHAN JATUA: | have already said that the Government...

SHRI RUDRA NARAYAN PANY : Why in Doordarshan, Akashvani and Prasar Bharati, the union

is not recognised ? YWhat is the position of the recognition of the employees’ union or association?

MR, DEPUTY CHAIRMAN: You have put your point of clarification. Put only one point.

... (Inferruptions ... Please sit down.

SHRIMATI AMBIKA SONI ¢ Sir, | just would like to add to what my colleague Shri Jatua has just
now said. All the hon. Members spoke beyond the purview of the Amendment Bill. But, we really
welcome your suggestions and, frankly speaking, all of them have been noted by us, as he has said.
There are a few points on which | would like to clarify. | would also like to suggest, through you, Sir,
to the House that Prasar Bharati has probably been discussed at a length of time, for the first time, in
the last two-and-a-half years. Individually, we have met and discussed. Sir, this is a public
broadcasting system. This is a creation of the Parliament. It needs to be discussed by all of us. In the
last two-and-a-half years, we have fine tuned in many of the areas, wherever Prasar Bharati needed

to put its act together.

I would like to share those areas where we have tried to act to improve the guality of the public
broadcasting system without any interference in their content. | would like to share it with the House,
and get suggestions from the House. But in the meantime, | would like to share that there is a
misconception that the DD Urdu channel has been cosed. Why | am clarifying some of points is
because that | don't want that misconception to stay with any hon. Member because it is not exactly
what the fact is. The DD Urdu is a channel we are really trying to upgrade and make it one of the
most watched channels by the people. From 2010 to 2013, a total amount of Bs.80-odd crores have
already been sanctioned. For the year 2010-11, Rs.40 crores have been sanctioned, and for the next
two years, another Rs.39-odd crores have been sanctioned. More money will be sanctioned to DD

Urdu as and when itis able to dispense with these funds.
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Sir, hon. Member, Shri Tarun Vijay mentioned about what is happening in borders, etc. |
would like to say that the UPA Government has sanctioned a special amount of Bs.110 crores for
strengthening and fortifying all the border areas, especially around the Kashmir border with Pakistan.
The recent Home Ministry's letter to our Ministry congratulated the Prasar Bharati, that according to
their information, our DD Kashir Channel in its new avatar is being watched more in Pakistan-
occupied-Kashmir areas than it is ever being watched so far. The Prime Minister has in the last seven
vears, in fact, in the UPA -1, sanctioned almost about Rs.2464 crores for strengthening DD Kashir and
seeing that every single language and dialect spoken in the Valley, Jammu, Leh, Ladakh, Kargil is

given some reflection on the DD Kashir channel. These are efforts...

SHRI TARUN VIJAY: It is not at all watched in the Valley. It might have been watched in the

Pok, according to your information, but nobody watches it in the Valley.

SHRIMATI AMBIKA SONI: Mr, Tarun Vijay, | listened to you. | made your points. One second.

.. (Interruptions ...

SHRI SUKHENDU SEKHAR ROY: What about West Bengal border with Bangladesh?

... (Interruptions )...

#ft TETRTET gTf: 98T B3 employees casual &1 98T fbd= permanent employees &, T I8
gd1sUl Can you say who is the CEO of Prasar Bharti? Sir, they are unable to appoint a CEO of Prasar

Bharati.

st arfRe |t fres arfl, # smids WR warel & SR o & 7T werw g, lfeT st ag
HipT TEF €1 W g <1 WAl 7 98 v B e g % vwr ARt wet e § v public
broadcasting system @1 # T1 39 @ Wt smuast A1 ) frmg s &1 ware o W g b ag
public broadcasting &, SEITT & MU 3% #=T |ISI WATH &1 ATRTI <11 <1 I8 &1 3 <E &,
3 &9 31 We Repa €t 78T eraerarddl, 9 s & wieafad & g7 A A ST aS-as i W
SITIeHT & STl T WA fvan &, T8l g1 Wl W 4§ §o g $ad 3o1 &1

gl dth employees EﬁTEﬂﬂ%}, WWWW%\%W employees ElﬁQ‘CEGTTﬁ F o @
HIRST B 2 ...(AFEM)... 3T fepe 9 Fe L €1 4 57 wad frat gt €1 § 57 delegation 9
ﬁ?ﬁél s_vlﬁﬁ fh_s'g?]\ffbnf promotion Hﬁgﬁ, ﬁﬂﬂﬂﬁ@ extra allowance ﬁTvIT, oifer T W\f LA
foret T, 3@ @ ft ared €1 9ga U] ATet €1 aF 9 wet s off, et A T S wer an fv aw
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ah-da &1 d He i o 18 &, g1 dic 7 o w8 &, Forad sae wrel 9 o1 vl o arfRe 9, aga
HAar Tl T T STH delay BRI TS | A T AN BT Igal 1961 & 8i 751 3= & fF ove 59
HoT | &1 T, OIS0 QI 4 ... (SATETH). .

SHRI PRASANTA GHATTERJEE (West Bengal): The Union recognition has been withdrawn.

SHRIMATI AMBIKA SONI: | am coming to that. 3TRIG 9 W9 § T¥4d T8l ovar 8, olfdh
e SR AEeayul et smad | e e & forg gard avw 9 ) ¢ 8, o e g qd i e
It ariermiet wa B wnfET oft A siemiie T srefia i arte oft ar Sy aftn sies s ot
= a1 8 20-30 HIel & a15 U review EHT AT H g fegpar 781 &g v&) & 3 a5 e @nfe,
ifteT gt o & © 6 59 T Reg R 16 <11 STerd 1990 3% 1997 F &, &2 92 gTerd ams
ft €1 &9 WA € 6 9 ave o vor R, S191siR et sHfbere dew W wafle a
Sﬁ?mﬁﬁﬁﬁﬁGﬂWWWselfregulating body AT FFEY @) avw & Bl ot g wier T
3 o &9 SRS &1 BT TsaArseRT Wit 8 % 9w arvelia fam famre € @ \R Cable
Regulatory Bill @l Secier fhat &1 ag M s any & arfle & wrfda &

SIgl b recognition @ A1 &, A ITH Wg d1< @l ST & dATAA, I FHR |G B qEA
waw Wt &, @ W ar o S & $e fE €, T wisdif g, e srgar Reterem
ot ol €1 39 A 9 § S99 ug B GAT GHhdl €1 9 @l 7 I% w1 6 -1 g a
wiRreie ol Jar ared €, Relfrer argd &, S el o1 @1 axed d qraer s1iie o
P ¢l {1 B AHSRN © 3R § wsk # € 76 far S St & urer v, fa 5w wrsdiRan
I Gellthet feby i1 srae 3ima el Repilier wost, ag < onarg fbefl ¥} oo #f 721 forean € siiv ag
FANT TG A IR - A 81 Sl L ()., It is up to the Association to ask and fulfill the

criteria laid down by the DoPT for the recognition and the Ministry will have no problem or the other

apparatus will have no problem in giving recognition to any one. ...(mrerruprf‘ons)...

SHRI RUDRA NARAYAN PANY: That notification is of 1993, therefore, kindly look into it.

... (Interruptions )...

5 AR 1 TR T SFETS qava | s+ Reers fear am
oft SuwuTafa: TEY-7e, 3T 8T The existing rule is like this. ... (Interruptions ...

SHRIMATI AMBIKA SONI: | have said and | am making an open statement that any one
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fulfilling the criteria as existing today can ask for recognition. On fulfiling this they will be getting
recognition. There is no lack of transparency in that. | have only tried to mention this because we are
trying to put in place 150 channels free-to-air on DD Direct. We have put in a system for transparency
where we have e-auctioning channels on DD Direct. Channels that were getting Rs.165 lakh earlier
are getting over Rs.3 crores for a slot on DD Direct. | am just flagging some of the issues. YWhen we
have a larger debate on Prasar Bharti which | welcome and | hope the hon. Members will ask for such
a debate, | will be able to speak on all the initiatives which the Ministry and Prasar Bharti have
together taken. We are thinking of putting advisory panels so that citizens themselves can decide
whether the evaluation committee for various commercial programmes is doing their job or not. So,
these are the various steps we have taken and | hope that the hon. Members, as they have
indicated, will support this Bill. My colleague, Mr. Choudhury Mohan Jatua, has worked on this Bill
for many, many days but because the House was not functioning, he was not able to bring it about. |

would leave the floor to him.
MR, DEPUTY CHAIRMAN: Now the question is:

That the Bill further to amend the Prasar Bharti (Broadcasting Corporation of India) Act, 1990,

be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: YWe shall now take up clause by clause consideration of the Bill.

There is one amendment (No.3) by the hon. Minister.
Clause 2- Substitution of new sections for section 11

SHRI CHOUDHURY MOHAN JATUA: Sir, | move: (3) That at page 2, line 4, after the words

"whichever is later” the words "until their retirement” be inserted.
The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 1 - Short title and commencement.

MR. DEPUTY GHAIRMAN : \We shall, now, take up Glause 1. There is one Amendment (Mo, 2)

by Shri Choudhury Mohan Jatua.
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SHRI CHOUDHURY MOHAN JATUA: Sir, | move:
(Mo 2) That at page 1, line 3, for the figure "2010" thefigure "2011" be  substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.
ENACTING FORMULA

MR. DEPUTY CHAIRMAM: We shall, now, take up the Enacting Formula. There is one
Amendment (No. 1) by Shri Choudhury Mohan Jatua.

SHRI CHOUDHURY MOHAN JATUA: Sir, | move:

{No. 1) That at page 1, line 1, for the word "Sixty-first” the Word "Sixty-second” be
Substituted.

The guestion was put and the motion was adopted. The Enacting Formula, as amended, was added

to the Bill. The Title was added to the Bill.
SHRI CHOUDHURY MOHAN JATUA: Sir, | move:
That the Bill, as arnended, be passed.

The question was put and the motion was adopted.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: Hon. Members, | have to inform Members that the Business
Advisory Committee in its meseting held on Thursday, the 8th December, 2011, allotted time for

Government Legislative Business, as follows -

Business Time Allotted

Consideration and passing of the following Bills:
{a) The Copyright {Amendment) Bill, 2010, Three Hours

{b) The National Institute of Mental Health and Two Hours

Neurosciences, Bangalore Bill, 2010,

{c) The Central Educational Institutions Two Hours

(Reservation in Admission) Amendment Bill, 2010.
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